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1. Background  

Hon’ble National Green Tribunal heard the matter of Execution Application No.4/2024 with 
M.A. No. 9/2024 in Original Application No.512/2018 on 22.08.2025 and directed CPCB to 
furnish the fresh report in compliance with the order dated 28.05.2025. This matter is 
regarding e-waste management regulated under E-Waste (Management) Rules, 2022 
notified under the Environment (Protection) Act, 1986 to ensure environmentally sound 
management of electronic waste in the country. Hon’ble NGT vide order dated 22.08.2025 
directed Central Pollution Control Board (hereinafter will be called as CPCB) to furnish 
fresh information on the following aspects as directed vide order dated 28.05.2025: 

(i) Total e-waste generation from organised and unorganized sectors for 2023-
2024 and 2024-2025 State/UT wise.  

(ii) The projected E-waste generation from the organized and unorganised sectors 
for 2023-2024 for the next five years in each of the State/UT  

(iii) Quantity of State/UT, E-Waste imported into the country for processing, if any.  
(iv) Details of the production of electronic equipment/articles, its collection after its 

disposal/usage, transportation, dismantling/recycling, extraction of all elements 
and compounds, including plastic/glass and final usage/disposal. 

(v) The above details are also required for solar panels.  
(vi) All units that come under the purview of EPR norms under E-Waste 

Management Rules, 2016 and their compliance. Actions taken against the units 
that do not comply with EPR Norms.  

(vii) Details of E-Waste recycling units district-wise wise in each State with their 
capacities and compliance.  

(viii) Steps taken by CPCB to identify unauthorised E-Waste recyclers and actions 
taken. 

 
2. Point Wise response in compliance to the Hon’ble NGT order dated 28.05.2025  

 
i. State/UT wise total e-waste generation from organised and unorganized sectors 

for 2023-2024 and 2024-2025 and for the next five years. 
 

a. E-Waste generation estimated at National Level 
It is humbly submitted that as per E-waste (Management) Rules, 2022 (herein 
after will be referred as EW(M) Rules) the e-waste generated is required to be 
managed in an environmentally sound manner to protect health and environment 
against any adverse effects. The said Rules prescribe Extended Producer 
Responsibility (herein after will be called as EPR) of any producer of electrical or 
electronic equipment (EEE) for meeting recycling targets as prescribed therein 
only through registered recyclers of e-waste to ensure environmentally sound 
management of such waste. In accordance with provisions of EW(M) Rules, 
CPCB has developed an Online portal (EPR portal) to implement said EPR 
regime for grant of registration to e-waste producers and recyclers. 

 
The Producers usually distribute and sell their Electrical and Electronic Equipment 
(EEE) products through a network of dealers and retailers spread across various States 
and Union Territories within the country. The online Extended Producer Responsibility 
(EPR) portal captures the sales data of EEE as declared and submitted by the registered 
Producers. However, such sales data are consolidated at the national level and are not 
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captured separately on a State or Union Territory-wise basis for the EEEs covered under 
their respective registrations. 
 
It is to submit that the organised sector of e-waste generation comprises registered 
entities whose sales data is being captured on the EPR portal. The estimation of e-
waste generation is based on the data declared by such registered entities. Further the 
entities which are not registered on EPR portal falls within the unorganised sector.  Due 
to absence of such registration and unavailability of corresponding sales data, their 
contribution in overall e-waste generation cannot be estimated.  
 
Further, CPCB issued directions dated 30.01.2024 directing all SPCBs/PCCs to provide 
the updated list of entities engaged in the generation, recycling & refurbishing of E-
Wastes (Producers, Importers, Recyclers and Refurbishers) and to ensure their on 
boarding on the E-Waste EPR Portal of CPCB. It was also directed to issue notice to all 
such entities who are operating without registration, followed by closure of such entities. 
Accordingly, 9,956 Producers are currently registered on the EPR portal and are 
implementing EPR framework for the effective management of e-waste.  
Further, based on the information available on the EPR Portal from the registered 
Producers, the estimated quantity of the e-waste generated in the FY 2023-24 and the 
FY 2024-25 is as follows: 
 

Table 1: Quantity of e-waste generation 
 

Description/FY FY 2023-24 FY 2024-25 
Quantity of E-Waste 
generated (in MT) 

11,49,059.371 13,63,294.772 

 
The collection / procurement of e-waste by recyclers is carried out by recyclers itself 
from consumers or bulk consumers or from e-waste aggregators and scrap dealers. The 
EW(M) Rules does not have provision to capture e-waste generation/procurement 
categorically from organised and unorganised sectors, therefore, distinct data on 
organised and the un-organized sector wise e-waste generated or collected is not 
available on the EPR portal.  
However, the EPR Portal captures the quantity of e-waste procured by registered 
recyclers, which may have been generated collectively across various States and Union 
Territories. The details of such e-waste procurement and recycling along with the 
corresponding EPR obligations of various Producers, are presented in Table 2 below. 

Table 2: Details of EPR obligations of Producers and e-waste recycling by 
recyclers 

Financial Year EPR Obligation of 
registered Producers 
(MT) 

Procurement of e-
waste by 
registered recycler 
(MT) 

Recycling of e-waste 
by registered 
recyclers (MT) 

2023-24 7,25,272 8,00,481 7,69,431 
2024-25 9,37,653 11,477,65 11,299,08 
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b. E-Waste generation estimated at State/UT Level 
It is also to submit that under Schedule-V of the Rules, the responsibility for 
preparation of Inventorization of e-waste by the State Pollution Control Boards/ 
Pollution Control Committees (herein after will be referred as SPCBs/PCCs). In 
the present matter before the Hon’ble Tribunal, CPCB has formulated and 
operationalized an action plan which includes provisions for Inventorization of e-
waste, and has been monitoring its implementation across all States/UTs. 
Further CPCB vide its letter dated 11.08.2025 & 08.10.2025 has written to all 
SPCBs/PCCs to provide the status on the Inventorization from organised and 
unorganised sector in their respective States/UTs. Copies of the said letters are 
enclosed at Annexure I. 

CPCB also conducted a review meeting with all SPCBs/PCCs on 14.08.2025 and 
29.10.2025 to assess the status of Inventorization. As per the information submitted by 
the SPCBs and PCCs, only 12 out of 36 States/UTs namely Andaman and Nicobar 
Island, Assam, Delhi, Karnataka, Kerala, Meghalaya, Mizoram, Nagaland, Rajasthan, 
Sikkim, Tamil Nadu, West Bengal have submitted the updated data on e-waste 
generation for the year 2023-24 and 2024-25. The consolidated State/UT-wise status of 
Inventorization, based on submissions received from the respective SPCBs/PCCs, is 
provided at Annexure-II.  

Details of State/UT-wise e-waste generation, as submitted by 12 SPCBs/PCCs is given 
below: 

S. No. State/UT Estimated quantity of E-Waste generated 

For FY 2023-24 (MT) For FY 2024-25 (MT) 
1 Andaman and 

Nicobar Islands 
Not provided  22 

2 Assam Not provided 127.45  
3 Delhi 2,56,067  2,74,087 
4 Karnataka 4,00,000  4,00,000  
5 Kerala 1630.75 2077.34  
6 Meghalaya Not provided 826  
7 Mizoram 60.776 223.0304  
8 Nagaland 4.76207 15.61187 
9 Rajasthan 27,990.32 28,704.11 
10 Sikkim 19.70854 Not provided 
11 Tamil Nadu 4,48,878 4,66,578 
12 West Bengal 54,224.1 59,099.5  
Total 1188875.417 1231760.04 

 
As per the above Table, the total E-Waste Generation pertains to afore-said 12 
States/UTs for the FY 2023-24 is 11,88,875 MT & FY 2024-25 is 12,31,760.042 MT. 

 Above 12 SPCBs/PCCs have reported collective e-waste generation in their respective 
states/UT. However, the categorical data on e-waste generation from organized and 
unorganised is not available.  
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      The projection of e-waste generation has been undertaken considering the growth 
trend based on the Compounded Annual Growth Rate (CAGR) methodology taking 
into account the growth rate of e-waste generation for the year 2023-24 and 2024-25. 
Accordingly, the projected e-waste generation for the next five financial years in the 
country is as follows: 

Year Projected E-Waste Generation (in MT) 
2023-24 11,49,042 
2024-25 13,59,729 
2025-26 16,09,995 
2026-27 19,05,445 
2027-28 22,55,651 
2028-29 26,71,567 
2029-30 31,66,111 

    

ii. Quantity of State/UT, E-Waste imported into the country for processing, if any 

The import of E-Waste is prohibited in the country as per the Schedule VI of the 
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 
2016. Hence, e-waste is not permitted for import into the country for processing. Details 
of the production of electronic equipment/articles, its collection after its 
disposal/usage, transportation, dismantling/recycling, extraction of all elements 
and compounds, including plastic/glass and final usage/disposal. 

 
A. Production of electronic equipment/article, its collection after its 

disposal/usage, transportation, dismantling/recycling 

The data w.r.t the production of electronic equipment/article is not available, however 
as mentioned in above paras the sales of the Electrical and Electronic Equipment 
(EEE) is being captured from the registered producers on the portal, further the EPR 
obligations are assigned to the Producers based on the sales data of the EEEs and 
the average life of the corresponding EEE. After EEE reaches the end of life and 
becomes e-waste, such e-waste is collected by the registered recyclers itself from 
consumers or bulk consumers or through aggregators and scrap dealers/etc. The 
collected e-waste is then dismantled and recycled through the registered recyclers for 
further recovery of metals in the form of end products defined under EPR regime.  

 
B. Extraction of all elements and compounds, including plastic/glass and final 

usage/disposal. 
The e-waste received at the registered recyclers is subjected to various processing 
techniques so as to recover the precious, semi-precious metals including rare earth 
elements and other useful recoverable materials to strengthened the secondary 
sourced materials. Currently, registered recyclers have been mandated to generate 
the EPR certificates for Gold (Au), Iron (Fe), Aluminium (Al) & Copper (Cu) and can 
transact the same with the registered Producer to fulfil their EPR obligations.  
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During the recycling, various recyclable materials such as plastic, glass, oil, rubber, 
puff, & other material are also recovered which are sent for recycling to the 
respective recyclers.   
 The residues and non-recyclable parts which falls under the hazardous waste 
categories such as sludges, ash, etc. are sent for disposal at authorized Treatment, 
Storage and Disposal Facilities (TSDFs) regulated under Hazardous & Other Waste 
(M&TM) Rules, 2016. As per provision under section 9 of the Rules, recyclers are 
required to maintain records of quantities sent to the recyclers and TSDFs and make 
available all records for verification. 

 
iii. The above details are also required for solar panels 

The management of solar photo-voltaic modules or panels or cells are covered under 
chapter V of the E-Waste (Management), Rules, 2022, where the manufacturers, 
producers and the recyclers of solar photo-voltaic modules or panels or cells have been 
assigned responsibilities to ensure the compliance with the said rules through 
registration, storing the waste solar photo-voltaic modules or panels or cells up to the 
year 2034-35, filing annual returns on the portal, and ensuring compliances with the 
guidelines and standard operating procedure (SOP) laid down by CPCB. 

As on 03.11.2025, 1,098 producers of solar photo-voltaic modules or panels or cells are 
currently registered on the portal, which were given the storage target of total 1,77,741 
MT (to 561 producers) for the FY 2023-24 & 163731 MT (to 901 producers) for the FY 
2024-25. Further there are 83 recyclers of solar photo-voltaic modules or panels or cells 
on the portal registered on the EPR portal. Further the recyclers have reported recycling 
of 1063.40 MT of Waste Solar Panels during FY 2023-24 and 1979.98 MT of Waste 
Solar Panels in FY 2025-26.All units that come under the purview of EPR norms 
under E-Waste Management Rules, 2016 and their compliance. Actions taken 
against the units that do not comply with EPR Norms. 

As per the data available at the EPR portal, there are 381number of recyclers registered 
on the portal with recycling capacity of 33,17,787.58 MT. CPCB grants registration to 
the e-waste recyclers based on consent and authorisation (for hazardous waste) 
granted to them by the respective SPCB/PCC wherein information such as PAN no., 
GST no., plant & machinery details with GPS co-ordinates, photographs, and details of 
recycling process pertaining to the recycling facilities are also captured on the online 
portal.  

Further, CPCB has directed the concerned SPCB/PCC vide directions dated 30.01.2024 
u/s 5 of the EP Act 1986 (Copy at Annexure-III): 

 
- To immediately physically verify the facilities of E-Waste Recyclers and Refurbishes in the 

State/UT in terms of various details such as its GPS location, GPS tagged photos/videos, waste 
category as raw material (EEE code wise), installed plant & machinery and their actual 
production capacity, capability, etc. as submitted on E-Waste EPR Portal; 

- To take action against such Recyclers and Refurbishers who have uploaded their details falsely 
or not correctly on the EPR Portal as per verification and to recommend CPCB immediately for 
correcting details on the EPR portal so as to ensure that no false EPR Certificate is being 
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generated in the State/UT. Further, necessary changes be also done in the CTO accordingly 
and be informed to CPCB; 

- To carry out drives for identifying informal/illegal E-waste recyclers/refurbishers including 
clusters/areas where such illegal recyclers/refurbishers are operating and to close such 
informal recycling/refurbishing units immediately. 

 
Based on Action Taken Report from 35 SPCBs/PCCs (Karnataka SPCB has not submitted its 
ATR), there are no E-Waste Recycling Units in the 16 States/UTs. While remaining 19 
SPCBs/PCCs has carried out physical inspection of the registered recyclers. 18 SPCBs/PCCs 
have reported on carrying out physical inspection at the time of issuing consent & authorization, 
renewal of consent/authorization and during periodic inspections. Out of 19 SPCBs/PCCs those 
have carried out physical inspection only, UPPCB has reported on 06 non-complying units and 
have issued Show Cause Notice to these recycling Units. The six non complying units who have 
been served show cause notice are (i) M/s Hasan Malik Recycling Pvt Ltd, Meerut (ii) M/s 
Himalayan Green Recycling, Muzaffarnagar (iii) M/s Him Green Recycling Private Limited, Meerut 
(iv) M/s Recology Recycling India Pvt Ltd,Meerut (v) M/s Jaasha Electrowaste Recycling Private 
Limited , Meerut (vi) M/s. Limr  Recycling , Hapur. Details on physical verification conducted by 
SPCB/PCC and action taken by them is given below: 

 

S.No Activity SPCBs/UTs name 
1. Verification have been 

carried out 
19 SPCBs/PCCs  

Andhra Pradesh ,Arunachal Pradesh, Assam, Bihar, 
Chhattisgarh, Gujarat, Haryana, Himachal Pradesh, 
Jharkhand, Kerala, Madhya Pradesh, Maharashtra, 
Punjab, Rajasthan, Tamil Nadu, Telangana, Uttar 
Pradesh, Uttarakhand, West Bengal 

2. States/UT have no 
recycler  

16 SPCBs/PCCs  
Andaman & Nicobar Islands, Chandigarh, Delhi, 
Dadra and Nagar Haweli Daman & Diu  Goa, Jammu 
& Kashmir, Ladakh, Lakshadweep, Manipur, 
Meghalaya, Mizoram, Nagaland, Odisha, Puducherry, 
Sikkim, Tripura 

3. Report not received  01 SPCB (Karnataka) 
4. Action taken against 

recyclers  
- UPPCB has issued Show Cause Notice to 06 

recycling units for non- compliance. 
- Remaining 18 SPCBs/PCCs have submitted that 

physical verification of registered recycling units is 
being conducted periodically. 

- Further CPCB has sought clarification from 
SPCBs/PCCs on the  specific number  & details of 
physical verifications carried out by them vide email 
dated 03.10.2025 

 

iv. Details of E-Waste recycling units’ district-wise wise in each State with their 
capacities and compliance. 

The status of the compliance of the E-Waste recycling units is provided above in the 
section 2 (v) of this report. Further, as on 31.10.2025, following is the status of district 
wise number of registered recyclers and their capacity: 
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S. No. Name of the State/UT Number of 
districts in 
which 
registered 
recycling 
units are 
present  

Number of 
registered 
recyclers in the 
State/UT 

Cumulative 
Capacity of 
recyclers 

(in MT) 

1 Andaman and Nicobar 
Islands 

Nil Nil Nil 

2 Andhra Pradesh 03 3 20160 
3 Arunachal Pradesh Nil Nil Nil 
4 Assam 01 1 2500 
5 Bihar 01 1 150 
6 Chandigarh  Nil Nil Nil 
7 Chhattisgarh 01 1 12000 
8 Dadra and Nagar Haveli 

and Daman and Diu, 
Nil Nil Nil 

9 Delhi  Nil Nil Nil 
10 Gujarat 12 33 238711 
11 Goa Nil Nil Nil 
12 Haryana 11 39 446705.2 
13 Himachal Pradesh 01 4 7600 
14 Jharkhand 02 2 720 
15 Jammu & Kashmir Nil Nil Nil 
16 Karnataka 09 49 169420.52 
17 Kerala 02 2 15265 
18 Ladakh  Nil Nil Nil 
19 Lakshadweep Nil Nil Nil 
20 Madhya Pradesh 05 9 58880 
21 Maharashtra 14 64 407557 
22 Manipur  Nil Nil Nil 
23 Meghalaya  Nil Nil Nil 
24 Mizoram Nil Nil Nil 
25 Nagaland  Nil Nil Nil 
26 Odisha  Nil Nil Nil 
27 Pondicherry  Nil Nil Nil 
28 Punjab 03 8 45785 
29 Rajasthan 04 13 131084 
30 Sikkim  Nil Nil Nil 
31 Tamil Nadu 06 15 91008.16 
32 Telangana 05 17 308378 
33 Tripura  Nil Nil Nil 
34 Uttar Pradesh 15 106 1061557.24 
35 Uttarakhand 01 5 268728 
36 West Bengal 06 9 31578.46 
 Total 102 381 33,17,787.58 

 
Note: Out of 36 States/UTs, there is no recycler in 17 States/UTs and in remaining 19 
States/UTs have 381 number of recyclers located in over 102 districts with a cumulative 
capacity of 33,17,787.576 MT.  

The district wise number of recyclers with their capacity is attached at Annexure-IV. 
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v. Steps taken by CPCB to identify unauthorised E-Waste recyclers and actions 
taken. 

In accordance with the provisions of the E-Waste (Management) Rules, 2022, and 
powers vested under the Environment (Protection) Act, 1986, CPCB has undertaken 
coordinated actions along with SPCB’s to identify and prevent unauthorised e-waste 
dismantling and recycling activities across the country. CPCB also issued the following 
directions for identification of informal recycling activities in their respective states/UTs: 

1) Directions issued under Section 18 (1) (b) of the Water (Prevention and Control of 
Pollution) Act 1974, and Air (Prevention and Control of Pollution) Act 1981 on            
6th September, 2022 to all SPCBs/PCCs for checking informal (in formal) E-Waste 
activities, verification of authorized dismantlers/recyclers of E-waste. 

2) Directions under section 5 of the Environment (P) Act, 1986 on 30th January 2024 
to all SPCBs/PCCs and directed for the following: 
 

a. To carry out drives for identifying informal/illegal E-waste recyclers/refurbishers 
including clusters/areas where such illegal recyclers/refurbishers are operating 
and to close such informal recycling/refurbishing units immediately;  

b. To facilitate the transformation of such informal/illegal E-waste 
recyclers/refurbishers into formal recyclers/refurbishers and consent mechanism 
by way of providing necessary technical support, hand holding, integrating with 
schemes in the SPCB/PCC, etc.,  

c. To also issue advertisements in the newspapers in vernacular language for 
immediately closing of illegal E-waste recycling/refurbishing operations by the 
operators who do not have consent to operate, including for the common public 
to inform the same, if any, to SPCB/PCC and take actions. 

Copies of above directions is given at Annexure III & Annexure V. 
 

3) Central Pollution Control Board (CPCB) has also advised State Pollution Control 
Boards (SPCBs) /Pollution Control Committees (PCCs) from time to time to carry 
out regular drives for checking E-Waste processing in informal sector and to submit 
reports quarterly. As reported by SPCBs/PCCs, actions, such as, constitution of 
teams for carrying out drives, issuing of notices, closure of operation, seizing the E-
Waste against the informal processing are being carried out by them. 
 

4) Based on Action Taken Report (ATR) submitted by 35 SPCBs in response to 
CPCB’s directions dated 30.01.2024 following is the status of actions taken against 
Informal/Unauthorized recyclers:  

States/UTs that have carried out 
drives for identification of 
informal/illegal activities 

28 SPCBs/PCCs  
Andaman and Nicobar Islands, Arunachal 
Pradesh, Assam, Chhattisgarh, Delhi, Goa, 
Gujarat, Haryana, Himachal Pradesh, 
Jammu and Kashmir, Kerala, Ladakh, 
Madhya Pradesh, Maharashtra, Meghalaya, 
Mizoram, Nagaland, Odisha, Puducherry, 
Punjab, Rajasthan, Sikkim, Tamil Nadu, 
Telangana, Tripura, Uttar Pradesh, 
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Uttarakhand and West Bengal have carried
out check drives.
05 SPCBs/PCCs
Delhi, Kerala, Punjab, UP & West Bengal
informed on identification of informal E-
Waste activities during the check drives and
have taken necessary actions (issuance to
Show Cause Notices / levying Environmental
Compensation) against such informal/illegal
entities
23 SPCBs/PCCs
Andaman and Nicobar Islands, Arunachal
Pradesh, Assam, Chhattisgarh, Goa,
Gujarat, Haryana, Himachal Pradesh,
Jammu and Kashmir, Ladakh, Madhya
Pradesh , Maharashtra, Meghalaya,
Mizoram, Nagaland, Odisha, Puducherry,
Rajasthan, Sikkim, Tamil Nadu, Telangana,
Tripura and Uttarakhand informed that they
have not carried out any facilitation activity as
there are no informal/illegal E-Waste
activities/Entities identified in their State/UT.
03 SPCBs/PCCs
Andhra Pradesh, Bihar, and Dadra and
Nagar Haveli &Daman and Diu have not
carried out any drive to check informal
activities
04 SPCBs/PCCs
Chandigarh Jharkhand, Lakshadweep &
Manipur have not provided any information
w.r.t actions taken-up by them for checking
informal E-waste activities
01 SPCB
Karnataka

States/UTs that have identified the
informal/illegal activities

States/UTs that have identified no
informal/illegal activities during
check drive

States/UTs which have not carried
out the check drives

States/UTs which have not
provided relevant information

States/U Ts which
submitted the ATR

has not

3. Gap as identified by the Hon’ble NGT in E-Waste Generation viz-a-viz the recycling
capacity available with the recyclers registered in the state
Hon’ble NGT in its hearing on 22.08.2025 observed gap between State-wise e-waste
generation and the recycling capacity available with registered recyclers in certain
States/U Ts.

It is humbly submitted that the Rules do not restrict the movement of E-Waste across
districts/States. The E-Waste generated in a district or state/ UT is allowed to be
transported to the registered recyclers located in other states/UTs for recycling. The e-
waste is collected by registered recyclers itself from consumers or bulk consumers or from
e-waste aggregators and scrap dealers. ##

(Youthika)
Scientist 'E’

Central Pollution Control Board
13.11.2025
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List 1 (SPCBs/PCCs) 
1. Andaman & Nicobar Islands Pollution 

Control Committee, Department of 
Science & Technology,Dollygunj Van 
Sadan, Haddo P.O., Port Blair-744102, 
Andaman & Nicobar  

2. Andhra Pradesh State Pollution 
Control Board,D.No. 33-26-14 D/2, 
Near Sunrise Hospital, Pushpa Hotel 
Centre, Chalamvari Street, 
Kasturibaipet, Vijayawada –520010, 
Andhra Pradesh 

3. Arunachal Pradesh State Pollution 
Control Board, Paryavaran Bhawan, 
Papu Hill, Yupia Road,Naharlagun- 
791110, Arunachal Pradesh  

4. Assam Pollution Control Board, 
Bamunimaidan, Guwahati- 
781021,Assam 

5. Bihar State Pollution Control Board,  
Parivesh Bhawan, Plot No. NS-B/2, 
Paliputra Industrial Area, Patliputra,  
Patna - 800023, Bihar 

6. Chandigarh Pollution Control 
Committee,Paryavaran Bhawan, 
Ground Floor,Sector-19 B, Madhya 
Marg, Chandigarh - 160019 

7. Chhattisgarh Environment 
Conservation Board,Paryavas Bhavan, 
Paryavas Bhavan,North Block Sector-
19, Atal Nagar,Raipur -
492002,Chhattisgarh 

8. Pollution Control Committee, 
Dadra and Nagar Haveli and Daman 
and Diu,1st Floor, Udhyog Bhavan 
Bhenslore, Dunetha Nani 
Daman,Daman – 396 210, Daman 

9. Delhi Pollution Control Committee, 
Government of N.C.T. Delhi, 
4th Floor, ISBT Building, Kashmere 
Gate, Delhi-110006 

10. Gujarat Pollution Control Board, 
Paryavan Bhavan, Sector 10- 
A,Gandhinagar – 382043, Gujarat 

11. Goa State Pollution Control Board, 
Nr. Pilerne Industrial Estate,  
Opp. Saligao Seminary, Saligao - 
Bardez – 403511, Goa 

12. Haryana State Pollution Control 
Board,C-11, Sector-6,Panchkula-
134109, Haryana 

13. Himachal Pradesh Pollution Control 
Board,Him Parivesh, Phase-III, 
New Shimla- 171009,  
Himachal Pradesh 

14. Jammu & Kashmir State Pollution 
Control Board, Parivesh Bhawan, 
Forest Complex, Gladni, Narwal, 
transport Nagar, Jammu - 180004, 
Jammu and Kashmir 

15. Jharkhand Pollution Control Board, 
T.A Building, HEC, P.O. Dhurwa,  
Ranchi – 834004, Jharkhand 

16. Karnataka State Pollution Control 
Board,Parisara Bhavan, 4th & 5th 
Floor,# 49,Church Street, Bangalore-
560001,Karnataka 

17. Kerala State Pollution Control Board, 
Plamoodu Jn., Pattom Palace P.O., 
Thiruvananthapuram-695004,  
Kerala 

18. Ladakh Pollution Control Committee, 
Wildlife Office Building, Near Council 
Secretariat,Opposite Police Station 
Housing Colony, UT Leh Ladakh – 
194101, Ladakh  
 

19. Lakshadweep Pollution Control 
Committee, Department of Science, 
Technology & Environment,Kavarati-
682555, Lakshadweep 

20. Madhya Pradesh Pollution Control 
Board,E-5, Arera Colony, Paryavaran 
Parisar,Bhopal- 462016, Madhya 
Pradesh 

21. Maharashtra Pollution Control Board,  
Kalpataru Point, 2nd – 4th Floor,  
(Opp. Cine Planet Cinema), Nr. Sion 
Circle, Sion,Mumbai – 400022, 
Maharashtra 

22. Manipur Pollution Control Board,  
Lamphelpat, Near Imphal West D.C. 
Office, Imphal – 795004, Manipur 
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23. Meghalaya Pollution Control Board, 
Arden-Lumpyngngad,Shillong- 793014,  
Meghalaya 

24. Mizoram Pollution Control Board,  
New Secretariat Complex, 
Khatla Thlanmual Peng 
Khatla,Aizawl- 796001, Mizoram 

25. Nagaland Pollution Control Board, 
Signal Point,Dimapur- 797112, 
Nagaland 

26. Odisha Pollution Control Board,  
A-118, Nilakanta Nagar, Unit –VIII,  
Bhubaneshwar – 751012, Odisha 

27. Pondicherry Pollution Control 
Committee,Housing Board Complex,  
Anna Nagar- 600005, Pondicherry 

28. Punjab Pollution Control Board, 
Vatavaran Bhawan, Nabha Road,  
Patiala – 147001, Punjab 

29. Rajasthan Pollution Control Board,  
4, Jhalana Institutional Area,Jhalana 
Doongri, Jaipur- 302004, Rajasthan 

30. Sikkim State Pollution Control 
Board,Department of 
Forest,Environment & Wildlife 
Management,Deorali, Gangtok, - 
737102, Sikkim 

31. Tamil Nadu Pollution Control Board, 
76, Mount Salai, Guindy,Chennai - 
600032, Tamil Nadu 

32. Telangana State Pollution Control 
Board,Paryavaran Bhawan,  
A-3, I.E. Sanath Nagar,  
Hyderabad - 500018, Telangana 

33. Tripura Pollution Control Board, 
Vigyan Bhawan Pandit Nehru Complex, 
Gorkhabasti, PO: Kunjaban,Agartala – 
799006, Tripura 

34. Uttarakhand Pollution Control 
Board,Gaura Devi Bhawan, 
46 B IT Park Sahastradhara, 
Dehradun – 248001,  
Uttarakhand 

35. Uttar Pradesh Pollution Control Board, 
Building No. TC-12V,Vibhuti Khand, 
Gomti Nagar,Lucknow - 226010, Uttar 
Pradesh 

36. West Bengal Pollution Control Board, 
Paribesh Bhavan, 10A, Block-L.A., 
Sector III, Bidhan Nagar, Kolkata – 
700106, West Bengal 
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List 2 (Regional Directorate) 
1. The Regional Directorate, Lucknow 

Central Pollution Control Board, 
Ground Floor, PICUP Bhawan, 
Vibhuti Khand, Gomti Nagar, 
Lucknow – 226010,Uttar Pradesh 

2. The Regional Directorate, Shillong 
Central Pollution Control Board, Opp. 
Government Press, Ground Floor, CTO 
Building, BSNL Shillong – 793001, 
Manipur 

3. The Regional Directorate, Bengaluru 
Central Pollution Control Board, 
A-Block Nisarga Bhavan, 1st & 2nd 
Floors,7th D Cross Thimmaiah Road, 
Shivanagar,Bengaluru – 560079, 
Karntaka  

4. The Regional Directorate,Chennai 
Central Pollution Control Board ,No. 40-
E, 2nd Floor, BSNL Building, TVK 
Industrial Estate, CIPET Road, Guindy 
Tamil Nadu - 600032, 
Chennai  

5. The Regional Directorate, Kolkata 
Central Pollution Control Board, 
'South end Conclave’ Block-502, 5th 
& 6th Floor,1582, Razidanga, Main 
Road,Kolkata – 700107, West Bengal  

6. The Regional Directorate,Vadodara 
Central Pollution Control Board, 
Parivesh Bhawan,Opp. Ward No. 10 
VMC Office Subhanpura,Vadodara – 
390023,Gujarat 

7. The Regional Directorate, Bhopal 
Central Pollution Control Board 
Parivesh Bhawan,  Paryavaran     
Parisar, E-5, Arera Colony,Bhopal – 
462016, Madhya Pradesh  

8. The Regional Directorate,Pune 
Central Pollution Control Board  
Survey No. 110, Dhankude  
Multi-Purpose Hall, Baner Road, Baner, 
Pune – 411045  

9. The Regional Directorate,Chandigarh 
Central Pollution Control Board 
BSNL Telephone Exchange, 2nd 
Floor, Sector 49 -C, Chandigarh – 
160047 
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File No. CM-13011/97/2024-LAW-HO-CPCB-HO 

To, 

The Member Secretary 
(As per list 1) 

Reference: 
1 

2. 

Subject: Submission of Inventorization report of E-Waste in the NGT matter of E.A No. 04/2024 

under OA 512 of 2018 (Shailesh Singh Vs. State of U.P.&Ors.) 

Sir/Madam, 

6oSB 6|02 

Hon'ble NGT Orders dated 28.05.2025 and 22.08.2025 in E.A. No. 04/2024 under O.A. 
No. 512/2018 (Shailesh Singh Vs. State of U.P. & Ors.) on E-Waste Inventorization. 
CPCB Letter No. CM-13011/97/2024-LAW-HO-CPCB-HO/3840-3884 dated 11.08.2025 
requesting state-wise E-Waste generation status. 

Dated 08.10.2025 

This is in reference to the above mentioned NGT matter of O.A. No. 512 of 2018 related to 

E-Waste Management in the country. Hon'ble NGT matter vide its order dated 28.05.2025 & 22.08.2025 
has sought information of state-wise e-waste generation from organized and unorganized sectors for 
2023-2024 and 2024-2025 (a copy of the order is enclosed). Accordingly, CPCB vide its letter No. CM 
13011/97/2024-LAW-HO-CPCB-HO/3840-3884 dated 11.08.2025 sought status of E-Waste generation 
from all SPCBs/PCCs. However, only few States/UT have provided the status of E-Waste 
generation/inventory, while the majority of states/UTs have only submitted that the inventorization is in 
process, which was not satisfactory as per the Hon'ble NGT. 

The E-Waste (Management) Rules, 2022 are effective from 1st April, 2023 and the 
responsibility of SPCBs/UTs have been defined in the Schedule-V of the said rules which stipulates 
various responsibilities of SPCBs/PCCs including carrying out Inventorization of e-waste generation in 
their respective State/UTs. CPCB has also developed and also incorporated the E-Waste Action Plan 
in the E-Waste EPR portal in compliance with the aforesaid NGT matter and the rules. However, the 
majority of SPCBs/PCCs have not yet complied with the aforesaid rules and the directions of Hon'ble 
NGT. 

i. 

In this regard, it is requested to kindly provide the said information on Inventorization of e 
waste generation in order to comply with Hon'ble NGT orders as well as provisions of the E-waste 
(Management) Rules, 2022. 

Encl. As above 

Said matter may kindly be treated as important and urgent and the information may kindly 
be forward to this offíce by 15h October, 2025 through email at wm3.cpcb@gov.in & 
youthika.cpcb(@nic.in. 

The Regional Directorate (As per list 2) Kindly coordinate in your jurisdiction for 
timely submission of informatiop, 

Youthika) 15

1378



List 1 (SPCBs/PCCs) 
1. Andaman & Nicobar Islands Pollution 

Control Committee, Department of 
Science & Technology,Dollygunj Van 
Sadan, Haddo P.O., Port Blair-744102, 
Andaman & Nicobar  

2. Andhra Pradesh State Pollution 
Control Board,D.No. 33-26-14 D/2, 
Near Sunrise Hospital, Pushpa Hotel 
Centre, Chalamvari Street, 
Kasturibaipet, Vijayawada –520010, 
Andhra Pradesh 

3. Arunachal Pradesh State Pollution 
Control Board, Paryavaran Bhawan, 
Papu Hill, Yupia Road,Naharlagun- 
791110, Arunachal Pradesh  

4. Assam Pollution Control Board, 
Bamunimaidan, Guwahati- 
781021,Assam 

5. Bihar State Pollution Control Board,  
Parivesh Bhawan, Plot No. NS-B/2, 
Paliputra Industrial Area, Patliputra,  
Patna - 800023, Bihar 

6. Chandigarh Pollution Control 
Committee,Paryavaran Bhawan, 
Ground Floor,Sector-19 B, Madhya 
Marg, Chandigarh - 160019 

7. Chhattisgarh Environment 
Conservation Board,Paryavas Bhavan, 
Paryavas Bhavan,North Block Sector-
19, Atal Nagar,Raipur -
492002,Chhattisgarh 

8. Pollution Control Committee, 
Dadra and Nagar Haveli and Daman 
and Diu,1st Floor, Udhyog Bhavan 
Bhenslore, Dunetha Nani 
Daman,Daman – 396 210, Daman 

9. Delhi Pollution Control Committee, 
Government of N.C.T. Delhi, 
4th Floor, ISBT Building, Kashmere 
Gate, Delhi-110006 

10. Gujarat Pollution Control Board, 
Paryavan Bhavan, Sector 10- 
A,Gandhinagar – 382043, Gujarat 

11. Goa State Pollution Control Board, 
Nr. Pilerne Industrial Estate,  
Opp. Saligao Seminary, Saligao - 
Bardez – 403511, Goa 

12. Haryana State Pollution Control 
Board,C-11, Sector-6,Panchkula-
134109, Haryana 

13. Himachal Pradesh Pollution Control 
Board,Him Parivesh, Phase-III, 
New Shimla- 171009,  
Himachal Pradesh 

14. Jammu & Kashmir State Pollution 
Control Board, Parivesh Bhawan, 
Forest Complex, Gladni, Narwal, 
transport Nagar, Jammu - 180004, 
Jammu and Kashmir 

15. Jharkhand Pollution Control Board, 
T.A Building, HEC, P.O. Dhurwa,  
Ranchi – 834004, Jharkhand 

16. Karnataka State Pollution Control 
Board,Parisara Bhavan, 4th & 5th 
Floor,# 49,Church Street, Bangalore-
560001,Karnataka 

17. Kerala State Pollution Control Board, 
Plamoodu Jn., Pattom Palace P.O., 
Thiruvananthapuram-695004,  
Kerala 

18. Ladakh Pollution Control Committee, 
Wildlife Office Building, Near Council 
Secretariat,Opposite Police Station 
Housing Colony, UT Leh Ladakh – 
194101, Ladakh  
 

19. Lakshadweep Pollution Control 
Committee, Department of Science, 
Technology & Environment,Kavarati-
682555, Lakshadweep 

20. Madhya Pradesh Pollution Control 
Board,E-5, Arera Colony, Paryavaran 
Parisar,Bhopal- 462016, Madhya 
Pradesh 

21. Maharashtra Pollution Control Board,  
Kalpataru Point, 2nd – 4th Floor,  
(Opp. Cine Planet Cinema), Nr. Sion 
Circle, Sion,Mumbai – 400022, 
Maharashtra 

22. Manipur Pollution Control Board,  
Lamphelpat, Near Imphal West D.C. 
Office, Imphal – 795004, Manipur 
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23. Meghalaya Pollution Control Board, 
Arden-Lumpyngngad,Shillong- 793014,  
Meghalaya 

24. Mizoram Pollution Control Board,  
New Secretariat Complex, 
Khatla Thlanmual Peng 
Khatla,Aizawl- 796001, Mizoram 

25. Nagaland Pollution Control Board, 
Signal Point,Dimapur- 797112, 
Nagaland 

26. Odisha Pollution Control Board,  
A-118, Nilakanta Nagar, Unit –VIII,  
Bhubaneshwar – 751012, Odisha 

27. Pondicherry Pollution Control 
Committee,Housing Board Complex,  
Anna Nagar- 600005, Pondicherry 

28. Punjab Pollution Control Board, 
Vatavaran Bhawan, Nabha Road,  
Patiala – 147001, Punjab 

29. Rajasthan Pollution Control Board,  
4, Jhalana Institutional Area,Jhalana 
Doongri, Jaipur- 302004, Rajasthan 

30. Sikkim State Pollution Control 
Board,Department of 
Forest,Environment & Wildlife 
Management,Deorali, Gangtok, - 
737102, Sikkim 

31. Tamil Nadu Pollution Control Board, 
76, Mount Salai, Guindy,Chennai - 
600032, Tamil Nadu 

32. Telangana State Pollution Control 
Board,Paryavaran Bhawan,  
A-3, I.E. Sanath Nagar,  
Hyderabad - 500018, Telangana 

33. Tripura Pollution Control Board, 
Vigyan Bhawan Pandit Nehru Complex, 
Gorkhabasti, PO: Kunjaban,Agartala – 
799006, Tripura 

34. Uttarakhand Pollution Control 
Board,Gaura Devi Bhawan, 
46 B IT Park Sahastradhara, 
Dehradun – 248001,  
Uttarakhand 

35. Uttar Pradesh Pollution Control Board, 
Building No. TC-12V,Vibhuti Khand, 
Gomti Nagar,Lucknow - 226010, Uttar 
Pradesh 

36. West Bengal Pollution Control Board, 
Paribesh Bhavan, 10A, Block-L.A., 
Sector III, Bidhan Nagar, Kolkata – 
700106, West Bengal 
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List 2 (Regional Directorate) 
1. The Regional Directorate, Lucknow 

Central Pollution Control Board, 
Ground Floor, PICUP Bhawan, 
Vibhuti Khand, Gomti Nagar, 
Lucknow – 226010,Uttar Pradesh 

2. The Regional Directorate, Shillong 
Central Pollution Control Board, Opp. 
Government Press, Ground Floor, CTO 
Building, BSNL Shillong – 793001, 
Meghalaya 

3. The Regional Directorate, Bengaluru 
Central Pollution Control Board, 
A-Block Nisarga Bhavan, 1st & 2nd 
Floors,7th D Cross Thimmaiah Road, 
Shivanagar,Bengaluru – 560079, 
Karntaka  

4. The Regional Directorate,Chennai 
Central Pollution Control Board ,No. 40-
E, 2nd Floor, BSNL Building, TVK 
Industrial Estate, CIPET Road, Guindy 
Tamil Nadu - 600032, 
Chennai  

5. The Regional Directorate, Kolkata 
Central Pollution Control Board, 
'South end Conclave’ Block-502, 5th 
& 6th Floor,1582, Razidanga, Main 
Road,Kolkata – 700107, West Bengal  

6. The Regional Directorate,Vadodara 
Central Pollution Control Board, 
Parivesh Bhawan,Opp. Ward No. 10 
VMC Office Subhanpura,Vadodara – 
390023,Gujarat 

7. The Regional Directorate, Bhopal 
Central Pollution Control Board 
Parivesh Bhawan,  Paryavaran     
Parisar, E-5, Arera Colony,Bhopal – 
462016, Madhya Pradesh  

8. The Regional Directorate,Pune 
Central Pollution Control Board  
Survey No. 110, Dhankude  
Multi-Purpose Hall, Baner Road, Baner, 
Pune – 411045  

9. The Regional Directorate,Chandigarh 
Central Pollution Control Board 
BSNL Telephone Exchange, 2nd 
Floor, Sector 49 -C, Chandigarh – 
160047 
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bQQH[XUH ±,,

zhKR KDPH RI WKH
zWDWH/RO

zWDWXV RI 2t:DVWH
gHQHUDWLRQ/,QYHQWRU\

zL91/L99V UHSO\

p0 bQGDPDQ DQG
KLFREDU ,VODQGV

,28UVWH JHQHUUWLRQ
IRU v4vd2v4vw LV QRW
SURYLGHG ZKLOH WKH
GUWU IRU b0O v4vw2
v4vh LV vv NG0

’V SHU 7RuQ¶V HXUUWHU vUFWLRQ SOUQ UHSRUWf U
WRWUO RI vv NG RI H2ZUVWH KUV JHHQ FROOHFWHG
IURP JXON FRQVXPHUVf LQFOXGLQJ HGXFUWLRQUO
LQVWLWXWLRQV UQG JRYHUQPHQW GHSUUWPHQWV0

bXUWKHUf IQYHQWRUL]UWLRQ RI p4l FUWHJRULHV
,,,¶V ZLOO JH FUUULHG RXW LQ WKH bO2v4vh UQG
v4vl J\ ’DRuu0

v0 bQGKUD LUDGHVK cUWU QRW SURYLGHG 7RuQ YLGH OHWWHU GUWHG TyhTUhsUsW KUV VXJPLWWHG
WKUW LW LV LQ WKH SURFHVV RI SUHSUULQJ
FRPSUHKHQVLYH VHW RI WHUPV e FRQGLWLRQV IRU WKH
SURSRVHG ,28UVWH LQYHQWRU\ VXSSRVHG WR JH
HQWUXVWHG WR WKH ,RG/If k\GHUUJUG0

d0 bUXQDFKDO
LUDGHVK

’G/ QRW VXJPLWWHG0 GKH FRQFHUQHG 7RuQ KUV QRW VXJPLWWHG UQ\
UHSRUW3UHVSRQVH LQ WKLV UHJUUG0

w0 bVVDP ,28UVWH JHQHUUWLRQ
IRU v4vw2v4vh LV
pvF0wh NG

7RuQ YLGH LWV OHWWHU GUWHG dp0p40v4vh KUV
VXJPLWWHG WKUW WKH WRWUO UPRXQW RI ,28UVWH
mHQHUUWHG LQ LQ WKH \HUU v4vw2vh np4l ,,,Vr WKH
7WUWH LV pvF0w NG WLOO GUWH RXW RI ZKLFK w40dl NG
UPRXQW RI ,2ZUVWH LV FKUQQHOL]HG0 cHWULOHG GUWU
FROOHFWLRQ IURP GLVWULJXWRUV3UHWULOHUVf
PUQXIUFWXUHUV UV ZHOO UV FRQVXPHUV KUYH JHHQ
LQLWLUWHG0

h0 1LKDU cUWU QRW SURYLGHG 7RuQ YLGH LWV OHWWHU GUWHG pw04Y0v4vh e
vp0p40v4vh KUV UHTXHVWHG WR VKUUH UQ USSURYHG
7WUQGUUG &SHUUWLQJ RURFHGXUH n7RRr0

l0 9KDQGLJDUK cUWU QRW SURYLGHG Ruu YLGH LWV HPULO GUWHG v404Y0v4vhf UHTXHVWHG
VKUUH USSURSULUWH UQG FRPPRQ PHWKRGRORJ\ IRU
FRPSXWUWLRQ RI H ZUVWH JHQHUUWLRQ0

F0 9KKDWWLVJDUK cUWU QRW SURYLGHG 7RuQ YLGH LWV OHWWHU GUWHG pl0p40v4vh VXJPLWWHG
WKUW WKH JRUUG KUV SXJOLVKHG /HTXHVW IRU
SURSRVUO IRU ,28UVWH IQYHQWRUL]UWLRQ RQ
ph0p40v4vh

Y0 0DPDQf 0LX 0DGUD
S KDJDU DDYHOL

cUWU QRW SURYLGHG ’V LQIRUPHG LQ WKH UHYLHZ PHHWLQJ GUWHG
v50p40v4vhf Ruu LV LQ SURFHVV IRU USSURUFKLQJ
WKH FRPSUQLHV IRU IQYHQWRUL]UWLRQ0

50 0HOKL ,VWLPUWHG ,28UVWH
IRU v4vd2v4vw e
v4vw2v4vh LV
vfhlf4lF NG UQG
vfFwf4YF NG
UHVSHFWLYHO\

’V SHU 7RuQ¶V Hv UFWLRQ SOUQ UHSRUWf yHWWHU KUV
JHHQ LVVXHG WR mI9 WR SUHVHQW WKH LQYHQWRU\ UHSRUW
JHIRUH kRQ¶JOH NLQLVWHU RI ,QYLURQPHQW
nmDuGcrf uKULUPUQ ncRuurf UQG NHPJHU
7HFUHWUU\ nuRuQr0

p40 gRD cUWU QRW SURYLGHG ’V LQIRUPHG LQ WKH UHYLHZ PHHWLQJ GUWHG
v50p40v4vhf 7RuQ KUV FRPSOHWHG WKH
IQYHQWRUL]UWLRQ RI ,28UVWH UV SHU WKH ,28UVWH
nNr /XOHVf v4pl UQG SURMHFWHG WKH GUWU IRU WKH
b0O v4vd2v4vw0 bRU IQYHQWRUL]UWLRQ RI ,28UVWH
XQGHU ,28UVWH nNr /XOHVf v4vvf WKH QRUUG LV
HQJUJHG ZLWK WKH G,/I UQG ZRUN RUGHU ZLOO JH
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zhKR KDPH RI WKH
zWDWH/RO

zWDWXV RI 2t:DVWH
gHQHUDWLRQ/,QYHQWRU\

zL91/L99V UHSO\

LVVXHG KHQFHIRUWK
pp0 gXMDUDW cUWU QRW SURYLGHG ’V SHU 7RuQ¶V Hv UFWLRQ SOUQ UHSRUWf 7RuQ KUV

VXJPLWWHG WKUW WKH ZRUN RI IQYHQWRUL]UWLRQ RI ,2
ZUVWH JHQHUUWLRQ KUV JHHQ UOORWWHG WR WKH mXMUUUW
,QYLURQPHQW NUQUJHPHQW IQVWLWXWH nm,NIr YLGH
ZRUN RUGHU GUWHG vF34d3v4vw0 m,NI KUV
XQGHUWUNHQ IQYHQWRUL]UWLRQ RI pdp RURGXFHUV
UFURVV WKH 7WUWH WLOO GUWH0 ’V SHU WKH UHSRUW0 GKH
8RUN RI IQYHQWRUL]UWLRQ LV SUHVHQWO\ RQ2JRLQJ UQG
WKH ILQUO UHSRUW LV H[SHFWHG WR JH VXJPLWWHG VRRQ0

pv0 DDU\DQD cUWU QRW SURYLGHG 7RuQ YLGH LWV HPULO GUWHG 4w0pp0v4vh KUV
VXJPLWWHG WKUW ZRUN RI IQYHQWRUL]UWLRQ
RI JHQHUUWLRQ RI H2ZUVWH IRU b0O v4vd2v4vw e
v4vw2v4vh XQGHU SURJUHVV0

pd0 DLPDFKDO
LUDGHVK

cUWU QRW SURYLGHG 7RuQ YLGH LWV OHWWHU GUWHG dp0p40v4vh KUV
VXJPLWWHG WKUW IQYHQWRUL]UWLRQ RI ,28UVWH LV
SURSRVHG WKURXJK WKLUG SUUW\ UQG VUPH LV XQGHU
SURSRVUO VWUJH0

pw0 &DPPX S
HDVKPLU

cUWU QRW SURYLGHG Ruu YLGH LWV OHWWHU pF0p40v4vh VXJPLWWHG WKUW
WKH\ UUH LQ SURFHVV RI UZUUGLQJ WKH
IQYHQWRUL]UWLRQ ZRUN WR WKH WKLUG SUUW\0

ph0 &KDUNKDQG cUWU QRW SURYLGHG ’V LQIRUPHG LQ WKH UHYLHZ PHHWLQJ GUWHG
v50p40v4vh PHHWLQJ LV JHLQJ FRQGXFWHG ZLWK
VHQLRU RIILFHU0

pl0 HDUQDWDND ,VWLPUWHG ,28UVWH
JHQHUUWLRQ IURP
RUJUQLVHG VHFWRU LV d2
w yUNKV WRQQHV3’QQXP
ZKLOH GUWU LV QRW
UYULOUJOH IRU
XQRUJUQL]HG
VHFWRU0

7RuQ KUV VXJPLWWHG WKUW WKH HVWLPUWHG ,28UVWH
JHQHUUWLRQ IURP RUJUQLVHG VHFWRU LV d2 w yUNKV
WRQQHV3’QQXP ZKLOH GUWU LV QRW UYULOUJOH
IRU XQRUJUQL]HG VHFWRU0 7RuQ KUV FRPSOHWHG WKH
IQYHQWRUL]UWLRQ RI ,28UVWH WKURXJK ,QYLURQPHQWUO
NUQUJHPHQW e RROLF\ /HVHUUFK IQVWLWXWH n,NR/Ir
IRU vp ,,,gV0 7RuQ KUV QRW FUUULHG RXW WKH
IQYHQWRUL]UWLRQ Z0U0W WR p4l ,,,V UV SHU WKH ,8nNr
/XOHVf v4vv

pF0 HHUDOD ,VWLPUWHG ,28UVWH IRU
v4vd2v4vw e v4vw2
v4vh LV pld40FhNG UQG
v4FF0dw NG
UHVSHFWLYHO\

7RuQ YLGH LWV OHWWHU GUWHG dp0p40v4vh KUV
VXJPLWWHG WKUW WKH QRUUG KUV SUHSUUHG UQ LQYHQWRU\
RI H2ZUVWH0

pY0 jDGDNK cUWU QRW SURYLGHG ’V SHU 7RuQ¶V Hv UFWLRQ SOUQ UHSRUWf Ruu KUV
VXJPLWWHG yRuuf LQ WKH ILUVW LQVWUQFH UHTXHVWHG
cHSXW\ uRPPLVVLRQHUV RI yHK UQG 6UUJLO WR
IXUQLVK LQIRUPUWLRQ SHUWULQLQJ WR H2ZUVWH
JHQHUUWLRQ IURP UOO JRYHUQPHQW RIILFHV XQGHU
WKHLU UHVSHFWLYH MXULVGLFWLRQ0

p50 jDNVKDGZHHS cUWU QRW SURYLGHG0 Ruu KUV VXJPLWWHG WKUW H[HUFLVH KUV JHHQ
LQLWLUWHG IRU UVVHVVPHQW RI ,28UVWH
JHQHUUWLRQ3IQYHQWRU\ WKURXJK DI7G0

v40 JDGK\D LUDGHVK cUWH QRW SURYLGHG ’V LQIRUPHG LQ WKH UHYLHZ PHHWLQJ GUWHG
v50p40v4vhf 7RuQ KUV VXJPLWWHG WKUW LW LV LQ
SURFHVV IRU FUUU\LQJ RXW WKH IQYHQWRUL]UWLRQ RI ,2
8UVWH IRU p4l ,,,0

vp0 JDKDUDVKWUD cUWU QRW SURYLGHG ’V LQIRUPHG LQ WKH UHYLHZ PHHWLQJ GUWHG
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zhKR KDPH RI WKH
zWDWH/RO

zWDWXV RI 2t:DVWH
gHQHUDWLRQ/,QYHQWRU\

zL91/L99V UHSO\

v50p40v4vhf 7RuQ KUV VXJPLWWHG WKUW LW LV LQ
SURFHVV IRU FUUU\LQJ RXW WKH IQYHQWRUL]UWLRQ RI ,2
8UVWH IRU p4l ,,,0

vv0 JDQLSXU cUWU QRW SURYLGHG GKH FRQFHUQHG 7RuQ KUV QRW VXJPLWWHG UQ\
UHSRUW3UHVSRQVH LQ WKLV UHJUUG0

vd0 JHJKDOD\D ,VWLPUWHG ,28UVWH
IRU v4vw2v4vh LV Yvl
WRQQH3UQQXP0

’V LQIRUPHG LQ WKH UHYLHZ PHHWLQJ GUWHG
v50p40v4vhf IQYHQWRUL]UWLRQ RI ,2ZUVWH IRU WKH
ZKROH 7WUWH RI NHJKUOU\U KUV JHHQ FRPSOHWHG
RQ bHJUXUU\f v4vw UV SHU ,28UVWH NUQUJHPHQW
/XOHVf v4vv0

vw0 JL]RUDP , 8UVWH JHQHUUWHG IRU
b0O v4vd2v4vw e b0O
v4vw2v4vh IRU
RUJUQLVHG VHFWRU
l40FFl NG UQG
vvd04d4w NG

7RuQ YLGH LWV OHWWHU GUWHG ph0p40v4vh VXJPLWWHG
WKUW WKH IRU , 8UVWH FROOHFWHG IRU b0O v4vd2v4vw
e b0O v4vw2v4vh IRU RUJUQLVHG VHFWRU l40FFl NG
UQG vvd04d4w NG UHVSHFWLYHO\0 8KLOHf ,2ZUVWH
LQ WKH XQRUJUQLVHG VHFWRU UUH QRW LQ RSHUUWLRQ UV
SHU UHFRUGV0

vh0 KDJDODQG ,2ZUVWH FROOHFWHG IRU
bO v4vd2vw LV
w0Flv4F NG UQG IRU bO
v4vw2vh LV ph0lppYF
NG

7RuQ YLGH LWV OHWWHU GUWHG ph0p40v4vh KUV
VXJPLWWHG WKUW WKH IRU WKH b0O v4vd2v4vw UQG
v4vw2v4vh WRWUO ,28UVWH JHQHUUWHG LV w0Flv4F
NG UQG ph0lppYF NG UHVSHFWLYHO\

vl0 kGLVKD cUWU QRW SURYLGHG 7RuQ YLGH LWV OHWWHU GUWHG vY0p40v4vh KUV
VXJPLWWHG WKUW IQYHQWRUL]UWLRQ RI ,28UVWH LV
XQGHU SURFHVV0

vF0 LXGXFKHUU\ cUWU QRW SURYLGHG Ruu YLGH LWV OHWWHU GUWHG dp0p40v4vh KUV
VXJPLWWHG WKUW SURSRVUOV KUYH JHHQ UHFHLYHG
IURP LQVWLWXWLRQV FRPPLWWHH KUV JHHQ FRQVWLWXWHG
WR H[UPLQH WKH SURSRVUOV0

vY0 LXQMDE cUWU QRW SURYLGHG ’V SHU 7RuQ¶V Hv UFWLRQ SOUQ UHSRUWf 7RuQ KUV
VXJPLWWHG WKUW WKH SURFHVV IRU FUUU\LQJ RXW WKH
IQYHQWRUL]UWLRQ RI ,28UVWH IRU p4l ,,,¶V LV XQGHU
SURSRVUO VWUJH0

v50 MDMDVWKDQ ,VWLPUWHG ,2ZUVWH IRU
v4vd2v4vw LV vFf5540dv
NG UQG v4vw2v4vh LV
vYfF4w0pp NG

’V SHU 7RuQ¶V Hp UFWLRQ SOUQ UHSRUWf WKH QRUUG
KUG FRPSOHWHG WKH IQYHQWRUL]UWLRQ Z0U0W WR vp ,,,V
UQG KUV VKUUHG WKH UHSRUW0 GKH UHSRUW FRQWULQV WKH
SURMHFWHG H2ZUVWH IQYHQWRUL]UWLRQ GUWU IRU 4h \HUUV
VWUUWLQJ IURP v4vp2v4vv JUVHG RQ WKH JHQHUUWLRQ
GUWU0

d40 zLNNLP ,28UVWH JHQHUUWLRQ
IRU bLQUQFLUO OHUU
v4vd2v4vw LV
p5F4Y0hw NJ0

7RuQ YLGH LWV d40450v4vw KUV VXJPLWWHG WKUW IRU
b0O v4vd2vwf p5F4Y0hw NJ H ZUVWH JHQHUUWHG nJ\
pdFh QRr UQG0 J\ WKH JXON FRQVXPHUV UQG (yQ UQG
WKH GUWU IRU IQYHQWRUL]UWLRQ RI ,28UVWH IRU WKH b0O
vh2vl LV XQGHU FRPSLOUWLRQ0 GKHUH UUH QR JXON
FRQVXPHUf UHF\FOHUf /HIXUJLVKHU UQG GLVPUQWOHU LQ
WKH VWUWH RI 7LNNLP0

dp0 ODPLO KDGX ,VWLPUWHG ,2ZUVWH IRU
v4vd2v4vw LV wfwYfYFY
NG UQG v4vw2v4vh LV
wfllfhFY NG

’V SHU 7RuQ¶V Hv UFWLRQ SOUQ UHSRUW ,VWLPUWHG
,2ZUVWH IRU v4vd2v4vw LV wfwYfYFY NG UQG
v4vw2v4vh LV wfllfhFY NG UQG UOVR IRU zXO\
v4vh WR 7HSWHPJHU v4vhf w5Yp0vd NG RI H2
ZUVWH JHQHUUWHG LQ WKH VWUWH LV FKUQQHOL]HG WR
UHF\FOHUV IRU SURSHU PUQUJHPHQW 0
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zWDWXV RI 2t:DVWH
gHQHUDWLRQ/,QYHQWRU\

zL91/L99V UHSO\

dv0 OHODQJDQD cUWU QRW SURYLGHG 7RuQ YLGH LWV OHWWHU GUWHG vh04Y0v4vh KUV LVVXHG
WKH 8RUN &UGHU IRU FUUU\LQJ RXW WKH
IQYHQWRUL]UWLRQ RI ,28UVWH0

dd0 OULSXUD cUWU QRW SURYLGHG ’V SHU 7RuQ¶V Hv UFWLRQ SOUQ UHSRUWf 7RuQ
VXJPLWWHG WKUW LW KUV UOUHUG\ SUHSUUHG UQ
LQYHQWRU\ RI WKH ,28UVWH JHQHUUWHG LQ WKH VWUWH
IRU WKH \HUU v4vd2vw e v4vw2vh nHQFORVHGr
JHQHUUWHG LQ WKH VWUWH FRYHULQJ UOO WKH p4l ,,,V
FRYHUHG XQGHU ,28UVWH NUQUJHPHQW /XOHVf
v4vv0

dw0 RWWDU LUDGHVK cUWU QRW SURYLGHG 7RuQ YLGH LWV OHWWHU GUWHG v404Y0v4vh KUV
VXJPLWWHG WKUW LW KUV GLUHFWHG LWV UOO /& IRU
IQYHQWRUL]UWLRQ RI H ZUVWH JHQHUUWLRQ UQG
UHTXHVWHG WR SURYLGH WKH PHWKRGRORJ\ IRU WKH
IQYHQWRUL]UWLRQ RI ,28UVWH mHQHUUWLRQ0

dh0 RWWDUDNKDQG cUWU QRW SURYLGHG ’V LQIRUPHG LQ WKH UHYLHZ PHHWLQJ GUWHG
v50p40v4vhf 7RuQ LV LQ SOUQQLQJ WR KLULQJ WKH
WKLUG SUUW\ IRU FUUU\LQJ RXW WKH IQYHQWRUL]UWLRQ RI
,28UVWH0

dl0 :HVW 1HQJDO ,VWLPUWHG ,2ZUVWH IRU
v4vd2v4vw LV
hwfvvw0p GRQQH UQG
v4vw2v4vh LV
h5f4550h GRQQH0

’V SHU 7RuQ¶V Hp UFWLRQ SOUQ UHSRUW 7RuQ KUV
FRPSOHWHG WKH IQYHQWRUL]UWLRQ Z0U0W WR vp ,,,V UQG
KUV VKUUHG WKH UHSRUW0 GKH UHSRUW FRQWULQV WKH
SURMHFWHG ,28UVWH IQYHQWRUL]UWLRQ GUWU IRU 4h \HUUV
VWUUWLQJ IURP v4vp2v4vv JUVHG RQ WKH JHQHUUWLRQ
GUWU0

&XW RI dl 7RuQ3Ruuf pv 7RuQV3RuuV QUPHO\ ’QGUPUQ UQG DLFRJUU IVOUQGf ’VVUPf cHOKLf
6UUQUWUNUf 6HUUOUf NHJKUOU\Uf NL]RUUPf DUJUOUQGf /UMUVWKUQf 7LNNLPf GUPLO DUGXf 8HVW QHQJUO
KUYH SURYLGHG WKH ZUVWH JHQHUUWLRQ0 bRU v4vd2v4vwf ,28UVWH JHQHUUWHG LV pfpYYfYFw0wv NG UQG IRU
v4vw2v4vh LV pfddpfFh504w NG

’V SHU WKH LQIRUPUWLRQ VXJPLWWHG J\ 7RuQV3RuuVf WKH IQYHQWRUL]UWLRQ RI ,28UVWH KUV JHHQ FUUULHG
RXW JUVHG RQ vp ,,,V UQG UV VWUWHG J\ WKH 7RuQV3RuuVf WKH\ UUH LQ SURFHVV WR XSGUWH LW WR p4l
,,,V0
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Annexure-IV 

Details of the recyclers district-wise  
Districts  Number of registered 

recyclers  
Cumulative Capacity 
(MT/Year)  

Ahmed Nagar  5000  1  
Ahmedabad  87725  8  
Alwar  121958  8  
Ambala  11771.25  2  
Ananthapur  19800  1  
Aurangabad  660  1  
Bagpat  46689  4  
Bangalore  16213  23  
Bangalore Rural  58807.92  10  
Bharuch  34480  5  
Bhavnagar  6130  1  
Bhopal  18000  1  
Bokaro  360  1  
Budaun  22020  2  
Bulandshahr  260485  14  
Chennai  288  1  
Chikkaballapur  13599.6  2  
Churu  450  1  
Coimbatore  11865  3  
Cuddapah  180  1  
Dakshina Kannada  3600  1  
Dharwad  360  1  
Dhule  2000  1  
Ernakulam  300  1  
Faridabad  48395  5  
Gandhi Nagar  25000  1  
Gautam Buddha Nagar  31338  6  
Ghaziabad  70549.84  9  
Gurgaon  110954.3  10  
Gwalior  4000  1  
Hapur  84184  13  
Haridwar  268728  5  
Hooghly  600  1  
Howrah  20958  3  
Hyderabad  36442  3  
Idukki  14965  1  
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Indore  10800  3  
Jaipur  8526  3  

 

Jalandhar  600  1  

Jalna  11000  1  

Jaunpur  11520  1  

Jhajjar  25290  2  

K.V.Rangareddy  188360  9  

Kanchipuram  52288.64  4  

Karnal  79050  2  

Kolar  40360  2  

Kolkata  180.456  1  

Lohardaga  360  1  

Ludhiana  36185  6  

Mahabub Nagar  21500  1  

Mahesana  13663  3  

Mathura  42480  7  

Mau  1314  1  

Medak  21600  1  

Meerut  264077.4  29  

Mewat  7010  3  

Mohali  9000  1  

Moradabad  6120  1  

Mumbai  28500  3  

Muzaffarnagar  139320  12  

Mysore  1500  2  

Nagpur  14360  3  

Nalbari  2500  1  

Nalgonda  40476  3  

Namakkal  1680  1  

Nashik  14760  3  

Navsari  144  1  

North 24 Parganas  1800  2  

Palghar  85000  4  
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Palwal  1825  1  

Panch Mahals  480  1  

Panipat  36250  2  

Parbhani  235  1  

Pune  64622  14  

Puruliya  6960  1  

Raigarh(MH)  19950  6  

Raipur  12000  1  

Raisen  1000  1  

Rajkot  33509  4  

Ramanagar  4020  3  

Rewari  5830.65  2  

Rohtak  49350  2  

Sabarkantha  19199  2  

Saharanpur  63090  5  

Samastipur  150  1  

Sambhal  6120  1  

Satara  17500  1  

Sehore  25080  3  

Sikar  150  1  

Solan  7600  4  

Solapur  33000  1  

Sonipat  70979  8  

South 24 Parganas  1080  1  

Surat  14882  3  

Thane  110970  24  

Tiruvallur  24286.52  5  

Tiruvannamalai  600  1  

Tumkur  30960  5  

Unnao  12250  1  

Vadodara  2606  3  

Valsad  893  1  

Visakhapatnam  180  1  

Grand Total  3317787.576  381  
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Action Plan for Enforcement of E-Waste Rules in the Country 

 
 

S.No. Challenges/Activities Stakeholder 
responsible 

for implementation 

Action 

a Inventorization of e-
waste generation 

SPCBs/PCCs SPCBs /PCCs to complete this 
activity within one year. 

b. Identification of 
Producers who have 
not obtained EPR 
Authorization 

CPCB, 
Custom department, 
Ministry of 
commerce and 
Ministry of 
electronics  & 
telecommunication 

This is a continuous activity for 
which support of  
SPCBs/PCCs/Custom 
department/ Ministry of 
commerce, Ministry of 
electronics and 
telecommunication is required. 

c. Verification of quantity 
of e- waste collected 
by producers 

CPCB/SPCBs/PCCs This is a continuous activity. 
All the EPR Authorized 
Producers will be verified per year. 

d. Verification of systems 
provided by producers 
for collection and 
channelization of e-
waste 

CPCB/SPCBs/PCCs This is a continuous activity. 
 
All the EPR Authorized 
Producers   will   be verified 
per year. 

e. Verification of facilities 
of dismantlers and 
recyclers for their 
infrastructure and 
records 

SPCBs/PCCs/CPCB This is a continuous activity. All the 
dismantlers/recyclers will be verified 
per year. 

 
 

f. 

Checking of informal 
trading, dismantling, 
and recycling of waste 

SPCBs/PCCs/ 
District Administration 

SPCBs/PCCs in coordination with 
District Administration has to carry 
out quarterly drive for checking of 
this activity. 

g. Facilitate collection 
and 
disposal of e- waste 

SPCBs/PCCs/ 
District Administration/ 
CPCB 

State Government to formulate 
mechanism for collection and for 
incentivizing setting up of 
recycling facilities. 

h. Governance frame 
work for monitoring 
compliance 

SPCBs/PCCs/ 
District 
Administration/ 
CPCB 

Monitoring to be ensured at 
city/district and state levels for 
which nodal officers (state 
environmental secretary, district 
collector, CMD/ Commissioners) 
to be 
designated. 
Time Frame  Three 
(3) months 

i. Capacity building at 
district/State/CPCB 
level 

SPCBs/PCCs/ 
District 
Administration 
/CPCB 

Special workshops to 
educate functionaries 
in government / 
NGOs be run over one 
year. 
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j. IEC plan be firmed up 
and executed 

SPCBs/PCCs/ 
District 
Administration 
/CPCB 

State Government to firm up IEC 
plan for educating public at large 
about the system of collection, 
incentive structure 
and facilities for recycling. 
 
Time Frame  Three 
(3) months.  
 
The IEC Plan to be executed over 
one year. 

k. Strengthen system of 
enforcement 

SPCBs/PCCs/ 
District 
Administration/ 
CPCB 

Quarterly review of violations and 
enforcement actions at 
city/district/state level and quarterly 
reports to be filed with CPCB. 
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